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RAJYA SABHA

Thursday the 5th May, 1966/the 15th
Vaisakha, 1888 (Saka)

The House met at eleven of the clock,
MR, CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
ATTACK ON PAS.ENGERS BY STUDENTS

( SHRI B. S. SAVNEKAR :

| SHRI U. S. PATIL :

{ SHRI S. K. VAISHAM-
PAYEN :

\_SHRI R. S. KHANDEKAR :

Will the Minister of RAILWAYS be
pleased to state :

*21.

(a) whether Government’s attention
has been drawn towards the incident
which occurred at Hingoli on the l6th
March, 1966 in which a number of
students attacked and molested a family
and other co-passengers travelling by
Khandawa-Kachigude passenger train;

(b) whether Government made any
enquiry in the matter; and

(c) if so, what are the findings there-
of ?

THE MINISTER OF STATE IN
THE MINISTER OR RAILWAYS
(DR. RAM SUBBHAG SINGH) : (a)
Yes, Sir. But the correct position is that
therc was no such attack or molestation
by students on the passengers except that
an unidentified pa-senger made an oral
complairs to the Guard of the train al-
leging that his turban was thrown out
by students and that they were not
allowing him to enter the compartment
in which he was travelling.

(b) No, Sir, but necessary assistance
was, however, given to the passenger by
the Government Railway Police.

(¢) Does not arise.
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1tThe question was actually asked on

the floor of the House by Shri B. S.
Savnekar.
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SHRI R. S. KHANDEKAR : Firstly,
I want to ask as to who made this en-
quiry, whether any railway official or

any independent agency was asked to go
into this incident. Secondly, the news
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was reported in all the Marathi papers,
particularly, in the Maratha, 1 hope
the hon'ble Railway Minister reads the
editorial. It has strongly reported
against the incident. It says that the
railway officials expressed their inabi-
lity to help the passengers. The lady
passengers we e thrown out of the:
compartment and others were not
allowed to enter and the railway autho-
ritas expressed their inability to help
those passengers. This is a daily
occurrence as has been admitted by the
hon’ble Minister., So may I ask as to
what action the Government is going|
to take because this happens when there
is overcrowding on account of various
reasons such as summer vacation ? May
I know, Sir, what action the Govern-
ment is going to take to stop hooliga-
nism either by the students or by other
passengers ?

DR. RAM SUBHAG SINGH :
As I said, Sir, this hooliganism
was not brought to the notice
of the nolice as such in the form:
of a complaint. Had there been.
a complaint registered with the police
all the consequences would have follow
ed. But since there was no complaint
made either to the railway staff or to
the volicz vou can real se the pnsition,
But the guard got that man entrained
there with the help of the police. About
the inc'dents which have been repeate.l.
I said that we would depute the police
and the R.P.F. But unless and until
a case is registered we are helpless.

SHRI S. K. VAISHAMPAYEN :
May I know, Sir, if it is a fact that this
very batch of students, when they were
proceeding again to Indore on the 8th
April, manhandled the ra’lway staff at
Washim and looted the canteen ? What
action has been taken against them ?

DR. RAM SUBHAG SINGH : That
is a fact. As the hon’ble  Member
stated, they would come under the law
for looting wherever they have looied
the railway property.
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DISCRIMINATORY RESTRICTIONS ON PRo-
DUCTION OF WOOLLEN SPINNING MILLS

*22. SHRI ABDUL GHANI: Wil
the Minister of COMMERCE be pleas-
ed to state :

(a) whether it is a fact that some
woollen spinning mills are permitied
100% production and some mills are
allowed only 25% production;

(b) if so, what are the reasons there-
for; and

(¢) whether Government have receiv-
ed any complaint from the mijlls in this
connaction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
M. SHAFI QURESHI: (a) No, Sir.

(b) and (c) Do not arise.
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